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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEOABAD BENCH 

O31.NO. 2 OP i..D2 1  

DATE OF DECISION  

Pebtioner 

_phkkr, 	Advocate for the Petitioner () 

Versus 

Respondent s  

jT r.1j1_ 
	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. V. 	i:jcrj31fln, 	ri 	1mber 

The Hon'ble Mr. 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 
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J.iI. shah 
Telecom Office Asstt., 
tharha t 
C'o. 3u0b Diviional Officer, 
Ta le ;r aph 
i'iariyampura, New J'elecom B id;., 

iarthat. 	 ..... Aplicant. 

ACvoca be: Mr • B .1.. Thader) 

Versus. 

Union of InTia, tbrouh 
Addi. General Mana;er, 
Ramnivas 31d., thanpur, 
Abraedabad. 

Divisional n;ineer 
(ACministration), 
Office of T.fl.i., 
Municipl BLj., 2nd floor 
NaCiad. 

3ub Divisional Officer, 
Ilejraph, Mariyampura, 
New Telecom Bid;., 
Nhambhab. 	 ...... Responents. 

(Advocete: 1•r • Ahil Kurcehi) 

ORAL O1DbR 

Dates 19--1995, 

Par: Hon 'ble Mr .V .Redhakrishnan, Admn. Member. 

Mr. 'har for the applicant states that 
111 

he applicant was earlier transfrred from Cembay to 

Nadiad vide order dated 23.1 ,192 and in view of the 

jntorim order of this 2!bun.l the applicant continues 

at Carrbay. it the present state the applicant is 

prepared to ;ive a representation to the authorities 

re.'cardin; his recuest for retention at Car±ay. 	This 
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may be considered as per the present exi.jencies of 

administration and decision ta}n keeping in view 

the recuest of the applicant. Mr. Kureshi for the 

respondents has no objection to such a course of 

action. Accordinly the applicant is directed to 

submit a rcprsentetion to the concerned authorities 

within a period of two weeks which shall be conscered 

anc ecided by the responi:cnts within a period of 

four weeks on receipt thereof. The applicant shall 

be informed within a week threfter. In view of 

the above de, Mr • Thak}e-r seeks permission 

to withcrew the O.A. permission renod. O.A. 

stands disposed of as withdrawn. No order as to 

 

cos 1s, 

A~~ 
(V .Rahakri shnan) 

Menber (A) 
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